OPEN COURT

CENTRAL ADUINISTRATIVE  TRIBUNAL, ALLAHAB&D B ENCH,
 ALLAHABAD.

Dated: Allahabad, +the 3rd day of April, 200l.
Coram: Hon'ble Mgp. 3. Dayal, A.M.

Hon'ble Mp.Rafiq Uddin, J.M.

ORIGINAL APPLICATION NC.900 OF _ 1996

Abdulla Khan,
son of Sri Rghman Khan,
Mohalla Kapoorpur,
District Ghazipur.

oirw il APPL 1cant

(By advocate : Sri K.S.Rathor )

Versus

l. Union of Pyblic Service Commission,
through its Secretary, U.P.S.C. Building,
Shahj ahan Road, New Dglhi.

2. The Chief C ontroller, :

Goverment Opiun Alkaloid Fac tory,
80-81, Morar, Gwalior.

3.  General Manager,
Government Opium Alkaloid Work,
Ghazipur.

4. The Manager,
Government Opiun Alkaleid W&ork,
Ghaz ipur,

: ReSpondents
(By «lvocate: Km.Sadhna Srivasteva)

ORDER ( ORAL)

(By Hon'ple Mr. S.Dayal, Ad)

This Opiginal Application has been filed for

leetting aside/ the impugned order dated 9.9. 1977,

Contd. .2
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by which the disciplinary authority has imposed
penalty of compulsory retirement. The setting aside
the appellaie order dated 8.2.1980, confiming
the order of punishment is also sought. The
applicant also seeks setting aéide thé order dated
30.8.88/6.9.88, which rejects the Revision Application
filed by the applicant. The applicant also pifys
agk

for a direction to the Respondents to take hﬁnkin

Service bgwk with full back wages and consequential

L

benefits or alternatively release pension and other
retiral benefits.

l/ \
- % We have heard Sri K.S. Rathora/learned counsel
for the applicant and Km.Sadhna Spivastav a, learned

counsel for the Hgspondents.

3 The learned counsel for the applicant prays
for a direction to the respondents for release of
pension and other retiral benefits as the sole

relief at that stage,

4, We find from the order dated 9th September, 1997
that the disciplinary authority has provided as
,follows in the operative portion of his order

of punisiment.

" However, keeping in wview the long service
of Spi Abdullah, I take a lenient view in

this case &nd order that a penalty of
compulsory retirement froam Service be
ifaposed upon him w.e.f. the date of this

order is served on Sri Abdullah. The
period of suspension undergone by him shall
be treated as on duty for purpose of pension
only and he shall be entitled to the same
wageS as he would have received had he not

bgen pPlaced under suspension éfter reducing
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the subsistance allowance, if any,
paid to him during the period of
SuSpension, ®

- g ‘The leamed counsel for the Rgspondents
States that since in the facts narrated by the
epplicant  there is no mention about the denpal
of pension to the applicant, she is unable to
Say whethere the applicant is presently in

réceipt of pension or not.

6. The learned counsel for the applicant
States at Bar that the applicant is not in
receipt of penpsion and has not received any

further retiral benefits till date.

g In the facts .ang Circumstances of the case,
we direct the resSpondents to allow grant of
Pensionary benefits to the applicant wWithin

a@ period of three months of receipt of a copy

of this oxrder. If the applicant has not been

 paid his pensionary benefits till date, he shall

be paid interest @ 10% fran the date of filing

of this Opiginal Application, No order asto costs,

12— Acdatin x@5~3k~—~/’

{RAFIQ UDDIN) (S. DAYAL)
JUDICIAL MEMBER MBUBER ( A)

Nath/




